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are pres!nt. The id, counsel ?or the res. 

pendant S Stated that the reliefs ~Ought~lfo by the app liIant have 

already been granted and as such ihis 0.k has becetne infrücuous. I 

this regard he has submitted toda rele1 ani orders No.7113 of 2000- 

2001 dated 12.9,2000 5nd NO.319 or, 2000L20d1ated 30.5.000, Ths 

orders be placed in Pile. 

29 	. 	 1r,De,id, counsel or the a plicant states that he 

has not received any instruction from his Client for a 1ng tiffle 

houever, he has seen those orders. 

3:• 	 In view of the aDove poai io this OA has become 

infructuous and as such it is disposed r ~C e' rd ingl y. N order 

S to costs. 
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